Heard the leerned counsel for the
parties, The learned counsel for the responderis
submits tht since tis date of receiving the
spplications appearing in the Civil Services
(prelinminary)Examination 1953} has besn extendsd
upto 2,3.,1993 and the applications of the
applicants vere received before that date snd
consequently, the epplications have alrdedy been
accepted by the U.P.SRC So in that view of the
‘mtter, it hs been submitted that these epplicatios
teve now become infructucus, These facts are alsc
sdmitted by the learned counsel Por the
applicant,

Consecuently, considering the
eubmiscion ard in view of the fapts that the
applications of ths applicants havensinge been
accepted by tihe U.Pe5.C, 28 @ result of the
extension of the date for receiving the
applications for apperdng in the Civil Servises

(mxm:suy)tnﬁmnmﬂm&, these applicetions
tave nou become infructuous and the result,
therefore, is that they are dismissed as infrue
ctuous,

Ralle  Jelly



